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19.03.2020─ As it is pointed out at the Bar that Company Appeal 

(AT) No. 247 of 2019 and Company Appeal (AT) No. 248 of 2019 filed 

under Sections 397/398 of the Companies Act, 1956 which are pending 

consideration before another Bench also relate to the same Company as 
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in instant appeals, it would be appropriate that the instant appeals under 

the Insolvency and Bankruptcy Code, 2016 relating to the same Company 

are also listed before the same Bench. 

 Accordingly, the instant appeals stand released from this Bench. 

 Let these two appeals be listed before the Bench comprising of 

Hon’ble Mr. Justice Bansi Lal Bhat and Hon’ble Ms. Shreesha Merla on 

20th April, 2020 within first five cases. 
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